Court of Wards[ 1350 F: HYD, ACT XII

(Translation)

THE HYDERABAD COURT
" OF WARDS ACT.

No. XII of 1350 Fasli.

- Sections.

Preamble.

CHAPTER I
Preliminary.

1. Short title, commencement and
extent.

.2. Repeal, amendment and effect
of repeal.

3. . Definitions.
Ward. ' i
Owner.
Minor.

Talugdar.
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18. Allowance for ward and his
- family.

19. Custody, education and residence
of ward.

20. Court to appoint manager etc.

21. Talugdar to act in absence of
guardian or manager.

22. . Who may appoint guardian.

- 23. Duties of guardian.

24. Powers of manager.
25. Duties of manager.

26. Employees of Court to be deemed
Government servants.

27. Regulation of expenditure.

- 28. Application of surplus.
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(Translation)

29. Acts which Ward cannot do.

30. Powers of Court as to property

under superintendence.

31. Expenses for superintendence.

32. Eviction of person from posses-

sion of ward’s property.

33, Rent, profits and other sums
recoverable as land revenue.
34, Immovable - property under

. Court’s superintendence not to
be sold for payment of land
revenue.

CHAPTER V.

Ascertainment of Debts.

'35, Notice for filing claims.

36. Claims to be submitted with
full particulars.

\
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37. .Government clalms ete. not to
- be affected.

~38. Effect of subsequent transaction.

39. Claims adnﬁtted or disallowed.

40. Execution of decree to be stayed
till certificate is produced.

41. Inadmissibility in evidence of
~ documents not produced under
sectlon 36

4

42, Stay -of execution against - the
property of ward.

43. Notice of withdrawal of superin-
tendence and its effects.

44. Provision regarding leases with
inadequate consideration.

CHAPTER VI.

. Suits.

Sy

" 45. Civil Court not to entertain suits
regarding exercise of discretion.
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( Translation )

46. Suit not to be instituted without
: ‘written notice to Talugdar.
47, - Suit or proceeding by or agamst
ward,
~ 48. Costs of suits to be charged to
" ward’s ptoperty
49, Suits not to be instituted on be-
half of ward w1thout leave of
Court ‘
50. Settlement of disputes between
two or more wards.
51. Procedure for arbitration in
-+ suits between wards.. '
52. Court not liable for expenses.
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(Translation)

61. Retentioh of

one.

62. Powers in respect of propefty

the superintendence of which is
retained.

63. Delivery of documents and ac-

counts on withdrawal of supenn—
tendence

. 64. - Notification for w1thdrawal of
-+ superintendence.

65. Withdrawal of superintendence
without discharging liability.

-CHAPTER VIII.

Miscellaneous.

66. Power of Court in regard to reli-
_gious endowments of which ward

is hereditary Mutawalli or Mana-
~ ger. ‘

67. Penalty for abetment inmarriage.

superintendence
when there are more owners than
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(Translation)

THE HYDERABAD COURT |
. OF WARDS ACT.

No. XII of 1350 Fasli.

(Received the assent of H.E.H. the
Nizam on 27th Thir, 1350 Fasli)

Whereas it is expedient to consoli-
. date and amend the law
Preamble.  rpelating to the Court of
Wards in H.E.H. the Nizam’s Domi-
nions ;
follows

CHAPTER 1.

; Preliminary.

1. This Act may be called, The
. Hyderabad Court of Wards

Shorttitle. . Act and shall come into

’
i

Itis hereby enacted as |
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(Translation)
commence- force in H.EH, the
ment and Nizam’s Dominions from
extent. the date of 1ts *pubhcatlon

in the Jarida.

‘o~ 2. (1) On the commencement of
. this Act,  the Hyderabad
Court of Wards Act No. V
of 1307 Fasli,  hereinafter
called the sa1d Act shall

Repeal,
amendment

-and éffect-
of repeal.

be repealed

- (2) The person or property taken
~under superintendence, rules enforced,
-appointments made, notifications atld

drders issued, poWers conferred ‘and .
‘ “dutles 1mposed contracts leases -and
kpattashgranted nghts acquxred 11ab1-
l1t1es mcurred and acts done under-
’ the sa.1d Act or anyﬂ enactment
v;}repealed thereby, shall $0 far as they ‘
nare not 1ncon51stent w1th th1s Act be.
“deemed to have been taken under
superintendence, enforced, made,
issued,‘ conferred, imposed; »gré.nted,

‘acquired,» incurred and done under

this Act

*Published in Jarlda dated 25th Amardad
1350 F. -
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1350F HYD. ACT XII] Court of Wards

(T ranslatzon )

(8) Any reference to or mention
of'the said Act is any law, instrument
or'voucher, shall be deemed to be a
reference to, or mention of this Act
or any portion thereof applicable to
such law, instrument or voucher.

In this Act unless there is
anything repugnant in
the subject or context—

3.

Definitions

(2) ‘ward’ means any person
whose property or whose person and
property has or under the custody
and superintendence of the Court of
Wards under this Act or by a Firman
.of H.E. H. the Nizam, or an owner
-whose property has been notified
under section 13, to have been taken
under the supermtendence of the
Court of Wards ;

(b) ‘ owner > shall mean the
following persons :— :

(1) any person who . owns land
or has a life mterest therein,
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1350 F: HYD. ACT XII] Court of Wards|

( Translation)

(2) jagirdar, hissedar and guza-
rayab of jagir.

Explanation:—Jagir means a .jagir
as defined in the Hyderabad Land
Revenue Act No. VIII of 1317 Fasli.

(c) ‘minor’ means a person who
has not attained the age of 21 years;

. (d) ‘ Talugdar’ . mcludes the
Nazim, Court of Wards,

' (e) ‘Court’ means the Court of
Wards. - . i

CHAPTER II.

Constitution of the Court.

4. The Director-General of Revenue
or such officer as may,

Director from time to time, be

1 .
ﬁ:ﬁ‘,ﬁ;ﬁ,e"tﬁ, nominated by Govern-
be' Court. ~ ment, shall be:deemed to

be the Court, and for the
purposes of this Act, Subedars and
Taluqdars shall - be- sub]ect -to hlS
control.

53

417

o LfZ./JlM/}/&

. JMI}.}U,J;I;J‘M 96

2 /J"/ﬁé/b,.a»’-ﬂi/-fla (tJ

/L’s—rﬂ
bt §
Z //: fj ¥ U’ 1 O’J/_ﬂéf;:: u’/d/
- eu DM

)/M)é— awz Cyl- LL

- //f’df/ul/ /‘d/u:iy—

-w?’tl./’/’,mj" (3] AP
5/ LV’JJJ//J.Ji

i//’;yéﬁa/ (..d)‘ —4»//

"
J)L

JJ&!’

ﬂﬁMLd ,MVMJ Lﬂd//:
‘lé///u-f Eibompiotid J//"f 715
4////” -—-'J/ <L L‘Ujfl 53 55
Il L o L1 15 jliu!
Lo bt (MZ A 1

ul: ...:;




Court of Wards [1349 F: HYD. ACT XII

(Translation)

‘5. The Government may examine
any order made or pro-

%00‘2’,"‘1"_;_“ ceeding taken under this
ot Act, and may modify,

" rescind orréverse it. The
Court shall be subject to the control
of the Government.

‘6. (1) The Court may exercise all

v or. any of . the powers
Bf(zsfifef, conferred upon it by this
and dele- Act either directly or-
gcatio;x, of through the Subedar or
ourt’s R A

powers. Talugdar within the limits

perty of any ward is situate, or

. through any other person whom the

Court may, in respect of the property
of any ward or any part thereof or for
any local limits, appoint for this
purpose. ’

sanction of the Government or under
any rule made under this Act, ‘dele-
gate any of its powers to any
Subedar, Talugdar or any :other
person appointed under sub-section(1).

.of whose jurisdiction any:
ward resides, or any part of the pro-

(2) The Court may, with the’

AP 52T oy O
, aa .
b6 U_J/ﬂjﬁ,{.lﬂ Loy

Z .
NG e sty

| I{JZ[’UI/JW[ 4,4»9#’0:!// Ipd7

P U‘,{J;}(j,@,g/@//{ﬁg g/
et 2 F ﬂ"/.l et s
TR B TR gy

JK/Q/VL// oy ﬁb (o

v I o;(;;._c fl 56 2L /L‘&}

AN b F T Uy

P L I L e

_ | Jffb{'”f ;;l:ab/.:f; P é,@’yj ;

) AT A N A
<& /,/,/G'?z.iuq‘sz’t‘[uif'

N EopeZupirdbn

g

'5%4&“/5///,( b?/,/ L" -:‘.y/f Y ._94
oY ST guL i e

L ¢ { -’ . L e .
el o il

418 .

N G



1350 B: HYD. ACT X1 ] Court of Wards

( Translation )
CHAPTER III

Assumption of superintendence of person
and property.

7. (1) For the purposes of this
Act ‘an owner shall be

When may  deemed to be disqualified

Qwners, be  for the management or
eemed to prs

be disquali- control of his property—

fied. .

(a) whose property or person and
property has or have been taken
_under the custody and superintend-
ence of the Court by a Firman of
H. E. H. the Nizam;

(b) who is a minor ;

(c) who has been ad]udged by a
competent Civil Court to be of un-
sound mind and incapable of managing.
his property ;

(d) who is a female and declared
by the Government to be incapable
. of managing the property
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Court of Wards [ 1350 F: HYD. ACT XII

( Translation)

(e) who has' been declared by
the Government to be incapable of
managing property on the. following
grounds :—

(i) any physical or mental defect
or infirmity, or "

. (ii) conviction for a non-bailable
_offence, his conduct or vice, or '

(iii) extravagance or failure,
without reasonable cause, to repay and
discharge the debts and liabilities :

Provided that no person shall be
declared to be disqualified under
clause (e), unless he is a jagirdar,
hissedar or guzarayab or Jagir and
unless the Government is satisfied—

(a) that the aggregate annual
interest payable at the contractual
rate on the debts and liabilities due
by the owner exceeds one-third of
the gross income of the property ; and
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" 1350 F: HYD. ACT XII) Court of Wards|

(Translation)

(b) that the property is likely
to be dissipated, on account of extra-
vagance or failure to repay and dis-
charge the debts and liabilities.

(2) No person shall be declared
to be disqualified under clause (d) or
(e) of sub-section (1) unless the person
concerned has been informed of the
grounds on which it is proposed to
disqualify him and he has had an
opportunity to show that there is no
ground for disqualifying him.

(3) No cause of action shall
arise for a suitin a Civil Court in
respect of any action taken under
clause (d) or (e) of sub-section (1).

8. (1) When a Taluqdar receives
information that any

ProtectiOn owner WhO reSided . or
:f:ge;g.n whose property is s_itua_lted
perty of within his territorial

successoron jurisdiction, has died or
death or disappeared, and has
g:,i?gfar' reason to believe that
owner. successor of such owner

whether by survivorship or
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Court of Wards [ 1349 F: HYD. ACT XIT

( Translation )

inheritance or will or gift, is a person
who is or should be declared to be
disqualified under section 7, the
Talugdar may,—

. (a) subject to the d\rectlons and
control of the Court, take possession
of the property of the deceased or
missing owner, and appoint a manager
thereof or make such order or take
such measures for the temporary

. custody and protection of the said
property as he deems fit. The manager
appointed under this clause shall
exercise all the powers conferred by

_ this Actona manager appomted by
.+ the Court

- (b) if the successor be" a minor,

direct the person'in whose custody or
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1350 F: HYD. ACT XII| Court of Wards
~ (Translation)

protection the minor is to produce
him or cause to be produced at such

. time and place, and before him or any

- person appointed by the talugdar for
this purpose. The Taluqdar may make
suitable orders for the temporary

. ‘custody and protection of such minor,
and it the minor be a female
such direction shall be given with due
regard to the custom and usage of the
country.

[

(2) Any action taken by the
Taluqdar under sub-section (1) shall
be reported by him without undue
delay to the Court, which shall decide
whether the Talugdar should with-
draw his management or submit a .
report under section 10.

9. The expenses mcurred by a

Recovery of Taluqdar - acting under
expenses in- section 8, shall, whether or
curred for - not the property is taken
protection  gyer by him or a manager
of property.

_ appointed, be charged on
the property concerned, .and shall
ber ecovered ‘from the owner or the
person whom the Talugdar may’
declare to be in possession of such
property as an arrear of land revenue.
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Court of Wards [ 1349 F: HYD. ACT XII

(Translation)

~.10. (1) Where a- Talugdar hasrea-

Tnquiry son to believe that any ow
into cir- ner residing, or having his
cumstances - property situated, within
gf e of  Dus territorial jurisdiction, is
C%L:;‘t. Tl or should be declared to be

‘disqualified under section

7, he shall report the facts and cir-

cumstances to the Court, and - shall' in

accordance with the direction of the

Court, make such inquiry, as may be

" necessary, into the circumstances of
such owner and extent of his in-

debtedness.

(2) The. Court as also the
Govenrment may on their own motion’
direct any Talugdar within whose
territorial jurisdiction any owner
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- 1350 F: HYD. ACT X11] Court of Wards

-+ (Translation) e
- resides who is " or should be- declared |
~~to~'be. disqualified - under section 7|

resides, to make such i inquiry as may
“~be necessary, ‘into the c1rcumstances
“and debts of such owner. " .

(3) The Talugdar may either
himself make an inquiry under sub-
section (1) or (2) or direct a, Second
Talugdar or any other person to make’
necessary inqguiry, -

.(4) The officer conducting an
inquiry. under this. section, shall, in"{
addition to notifying in the Jarida the'
date appointed by him for inquiry,
notify the same in such manner as
the Government may by a special or
general order prescribe in this behalf.
He shall also cause to be served a
notice on the owner, and where the
owner is a.minor, on the person having"
custody ‘or charge of the person or
~property of the owner or both, and
shall give them an opportunity to be
heard and to adduce evidence.
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Court of Wards . [1350 F: HYD. ACT XII

(Translation)

: (5) From the date of the notifi-
. cation -in the Jarida, the owneg shall

be subject to_the prohlbmons men-

tioned in section 29 so long as inquiry
is proceeding and until the orders of
Government are passed thereon

; (6) After the aforesald 1nqu1ry,

the - Taluqdar shall submit a report to
" ‘the  Court - setting forth all the

circumstance of the case.

(7) The question- whether the.

provisions of this section have been
complied with, shall be decided by the
Government whose dec151on shall be
final. i

The Court shall submit . the

Intenm . -report received under sec--
ordersfor  tion 10 along with its
g;"ﬁ:‘;:‘sm _ opinion thereon to. the-
and pro- .Gove‘rnment,mand may;
perty in -pending orders of Govern-
certain ment,. adopt .. necessary

cases. . measures at its discretion,

for, protection of the person and _pro-

perty of the owner,
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‘ 1350 F: HYD. ACT X111 Court of Wards

( Translation )

12. (1) Where the Court has as-
sumed protection and

Orderfor ‘ d f th
assumption superintendence of the
.of superin- = property or person and:
_tgnde—tnce(li)y~ property. of the owner
ourt anda - -
notifying it. dnder clause (a) of sub-.

; “ section (1) of section-7, the
"~ Court shall cause the Firman of H.E.H.
_the Nizam to be published in the Jarida.

(2) The Government may, on the
Court’s recommendation order the
Court to assume protection and
superintendence of the property. or
person and property of the owners
.mentioned in clauses (b), (c), (d) and
(e) of sub-section (1) of section 7. An
order made by Government shall be
, publlshed in the Janda

Any owner may apply” in
“writing to the 7Ern-—

13.:

gggferngten ~ ment to_haye his pro-
Court on ’p'e'fmder the
application- - superintendence of the
of owners.  Court, and the Govern-

ment may, on such application, if it
is of opinion that it is expedient in the
public interest and for the benefit of

the applicant’s family to protect. his

b
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: C:ourt- of ‘Wards [ 1350 F: ﬁYb. ACT XII

( Translation)

property, and that the said property
is of such value that - economical
management by the Court is practic-

 ‘able, order the Court to assume the

Supermtendence of the property  and
notlfy accordingly in the Jarida.

. 14, (1) The Government may, for
~. .+ - the purpose of publication

Supérihten- . .
dence to of the Firman of H. E. H.,

entend to  order and notification

" whole of -under sections 12 and 18,

By

wards’ pro- - prescribe generally- .any

_pertyOrders  gther mannerin addition
.asto - : e gl .
commence-  tothe Jarida. In view of
mentof . any _special case, the
“superin- 7+ Government may in addi-
tendence to

tion to the prescribed

t
be notified- 1 0de determine any other

. special-manner.

‘(2) On pubhcatlon under sub-

. seétlon (1), the Court -shall appoint

it mow:;’:/,.s;z/f g
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1350 F: HYD. ACTXII] C’ourt of Waids‘
( Translatwn )

;the Taluqdar or any person who shall
under this Act, dlscharge the dutles
of a Taluqdar. o

" (8) with éffect from the date of
- publication of Firman of H. E. H. and
rorder sunder ‘sections 12 and 13 the
owner shall be deemed to become a
ward and the protection and superin-
.tendence of his person.or property or.
"both by the Court shall be deemed to
. take effect from the said date.

. ' (4) .With effect from the said date
all movable and immovable property
of the owner whether the Court has or
has not knowledge ' thereof, shall be
deemed to be under the superinten-
‘dence of the Court.

(5) Where after the Court has
assumed superintendence, the ward
has inherited any property or acquired
any right or is otherwise declared
entitled to any property or right, such
property’ or right shall be deemed to
be under the- supermtendence of the
Court:
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Courtaof Wards[ 1350 F: HYD. ACT Xil
(Translation)

Provided that the Court may, in
the interest of the ward, assume or
refuse to assume superintendence of -
any property or right successor or
representative after the date on which
-an order of Government is published.

15 ‘No su1t against the Court shall
be instituted in any Civil
farlgsft suits Court on the ground that
C%irt the Court has exercised -
its powers of superinten-
dence of the person or property of a
person who was or is not an owner or
a minor.

CHAPTER IV, *
Management dnd Guardianship.

16. When the Court has assumed

Taluadar - superintendence of the
toat‘;‘ll{e“ property of a ward, the
charge of Talugdar named in the
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1349 F: HYD. ACT X1 Court of Wards
(Translation)

notification ' .under sub-
section (2) of section 14,
or if so directed..by the
Court, the Taluqdar of the district in-
which any part.of the, property is
situate, shall take possession and
custody of the property on behalf of °
the Court and manage it in accordance .
" with the rules made under this Act.

ward’s
property.

©'17. A Taluqdar, who takes the
property in his possession

Powers of and custody, may—

Taluqdar.

(a) require any person in posses-
sion of any movable property . to the
possession of which the ward is en-
titled or of any .accounts or papers
relating to the property of the ward
to deliver up such property, accounts

or papers to hlm within a specified
, tlme, o .

" (b).in case- there is reason to
_ believe that any ~movable property
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Court of Wards | 1350 F HYD ACT XI11
( ) ranslatton )

. to the possesswn of whlch the ward is
‘entitled. or any accounts or .papers
relating to the ‘property of the ward,
are to be found in  any room, box -or -
‘receptacle in any house i in, possession. -
of the ward, break open or authorise
to break open such  house, or room,
‘box or receptacle. ‘for the purpose of
searching for such property or accounts
- or papers, and take or authorise any
other person  to take every ‘pre--
cautionary measure for 'preventing
. .clandestine removal . of accounts,
‘papers’or property from such house’
orroom: -

Provided that" an entry into any -
housé or.room occupxed by a'pardah-
nashin lady shall’ not be lawful
unless sufficient time and adequate
facilities are afforded to her for w1th-
drawing therefrom,

(c) summon for examination any
person who is or was in the employ
of the ward and any person who was
in the employ of the deceased owner
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11350 F: HYD. ACT X11] Court of Wards
“ . (Translation)

from whom the ward got the property;
and defray the necessary expenses for
summoning and attendance out of the
profits from the ward’s property ;

(d) require all persons in posses-
sion of the immovable property of
the ward ~or interested thereon, to
produce documents in respect of their
possession or interest.

18. The Court may, from time to
time, determine the sums

Allowance

for ward to be allowed for the ex-.
and his . penses of any ward, his
family. © . .

‘family and dependents.

. 19. The Court may, at its dis-
cretion, make orders and

Custody, arrangements for the cus-
education  tody, residence, education
and resl- - d ? f th
Jence of and marriage of the
ward. following persons :—
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Court of Wards [1350F: HYD‘ ACT X1I
(Translation)

“(a) ward whose person is under
the superintendence of the Court ;

_(b) any . minor member of the_
‘ward’s family who, in the opinion of
the Court, should be maintained at
the charge of the ward’s property ;

y ‘(¢) ward’s . next male heir being
'minor and entitled to maintenance ;

20. (1) The Court may appoint a

guardian for the ‘person

Court to of the ward and manager

“I‘é’eﬁ)‘;’g:r for his. property and may

ete. - supervise their work or
remove them.

(2) The Court may, at its dls-"

‘cretion, - obtain from the person

~.appointed under sub-section ' (1),
security and guaranteé for the per-
formance and discharge of duties and
may pay, ‘if necessary, adequate
remuneration for his service, from the -
property of the ward ‘

(3) An appointment made under’
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1350 F: HYD. 'ACT X1 Court of Wards
- (Translation)

sub- sectlon (1) shall terminate .on
"cessation of supermtendence of the
: Court . .

(4—) The appomtment of a guardian

- under this ssection, shall be subject
to the provisions contained in section 2
and 11 of the Hyderabad Guardian-
‘ship Act No. V of 1317 Fasli. »

Where no guardian or mana-
ger is appointed by the
Court for the person or

21,

Taluqdar to

;g;efce o - ‘property of the ward or
guardian or Such office is temporarily
. manager. -vacant, the Talugdar

e spec1ﬁed in - the .notifica-
tion under section 14, or any other
. person vghom the Court may appoint,
<for- this" purpose, may, under the
control of the Court, do all acts that
might -be’ done by such. guardxan or.
‘fmanager :

22. (1) No person being the next
legal heir of a ward or

Wholnéay . appearing to have a direct
Z‘l’f;?d‘;an or indirect advantage in

~ the death or  continued
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Court of Wards [ 1350 F: HYD. ACT XII

(D vanslation)-

disqualification of such:ward, shall bé
appointed as a guardian: Provided

that the Court may, at its discretion,

appoint as guardian, the mother of a
ward or any person who was appointed

as guardian by will by any person -1
empowered to make such appoint-

ment.

"7 (2) Where a ward belongs. to
female sex a female shall be appointed
to be her guardian, unless the Court,
for special reasons otherwise directs.
A male guardian shall be appointed

for a minor who is a male above seven’

years of age :

‘Provided that no guardian shall
ordinarily be appointed for a female
ward whose husband is an adult.

23. (1) A guardian appoirted

Dutiesof - under section 20 shall— ;.

guardian.
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1350 F: HYD. ACT XI1 ] Court of Wards SR 12079 f,;;‘.':ﬂf/@ b
: © (Translation) s W )'b/_';ﬁ‘léfd/;b// 7. (21)

) (a) be charged with the custody
of the ward and subject to the control | A A
of the Court, make suitable provision U/L//I oL [ d ', m ). by
for his maintenance, health and edu- ° - /
cation and for such other matters as va
~ may be required by the religion and lf 'bj/ "’4-‘{— ‘J;{'f S J “f C//

famlly custom and usage of the ward ;

-z\

Alosg) il —,',/,j’wz/fw/_
,.{‘/l//// d///z_ }UZ Z, ’4/)(4

—

. (b) keep and submit accounts U, /_:,[ UZ f]J,VC)— b ( )

at the time prescribed by the
Court, for all moneys that may come

in his control or possession; W /L’/L-_J,//m Lf,.,d-"l» Jd! /J
* | aﬁ_,/dwzumwn
A

(c) pay the balances due from {MJ}’VVL-{),;;_(Z)
him as per the accounts. ° .
e S e [,‘g)

"' (2) The guardian shall contiﬁue 6n I 3
to be liable to account even after he I JV’L" WJ f&;ub’ ry

has vacated the office. .
: s y@z ¢;{Lﬁ/,ﬁ¢: R

. 7
- ‘K{T Ll
- - (3) The guardian shall not, with- | - L s AT
out the sanction of the Court, do g /féﬂ i3 t-’i// o, y lf— (.

anything whereby the dproperty of ;b _
th di umbere ses =g/ ' .
the incunrag, CcuTbered or expen Vs G e L SIF

| SVl ShipleiL 405
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Court of Wards [ 1350 F: HYD: ACT XII

(Tr anslauon)

24 Sub}ect ‘to-the control of the
Powersof  Court, the manager may—
manager. ' : .

(a)‘»é'ollecf the income of the |

be W4, Lblgf..a/// ‘

. ward’s property under the superin-
-tendence of the Court, and all moneys
due-to the ‘ward and grant receipts
therefor

(b) under the orders -of the]
Court grant or renew leases for good
management of the property-and do
any act for - which he has been autho-
.rised by .the Court generally or

' specm]ly

25. The manager shall deligently
and faithfully manage the
property placed under his

. charge and shall— = . ¢

Duties of
I anager.

‘ (2) keep and submit at the times
and in'the forms prescribed by the
Court, accounts of all such moneys as
may come. under his, control .or.in hls;
possessmn ’ '
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1350 F HYD. ACT X111 Court of Wards
D (Translatzon)

(b) deal with all. moneys receiv-
ed by him' in such manner as the
Court may direct ;

- (c) without the sanction of the
Court not do anythmg whereby - the

__property of the ward is encumbered
or expenses are- incurred ;

(d) be responsible for any loss
“occasioned to the property by his
negligence or wilful omission of
: dutles :

B (e) continue liable to account
even--after he. has. ceased to be
manager. :

26. Any guardian, manager or
any other employee of

f{"cpjﬁf ii the Court, shall be deemed
be deemed tobea Government ser-
Govern- - .- vant for .the purposes of
ment  Chapter IX of the Hydera-
setvants. bad Penal Code and the
word  ““Government’  used in the

definition of ‘‘legal remuneration”
in section 138 of the said .Code shall,
for the purposes of this-section, in-
clude the Court within.its meamng

1
/
'Lg;’l;/
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Court of Wards [ 1350 F: HYD. ACT XII

. (Translation) -

27. The whole income from the

- property of any ward
: gegulat“m shall be expended ou the
expenditure.. following items, under the

control of the Court. The

- charges in Class I shall have priority

over all other charges and charges in

Class II shall have  priority over
charges in Class III1.

'CLASS I CHARGES. -

*. . Charges necessary for the main-

" tenance, residence, education, mar-

riage and indispensable religious cere-

monies of the ward and his family,

_and for the management and superv1-
sion of his property.

Payment of land revenue, taxes
and other Government demands. due
in respect of the ward’s property or
any part thereof

. CLASS II CHARGES.

Rent and other demands due on
account of any land in the possession -
of the ward. and debts payable by the

" Ward ' . '

Expenses necessary for pursuing
‘“cases in Courts and -departments or

440
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13,50'Fi1HYD' ACT XII ] Court of Wards ‘

{Translation)

otherw1se dor the protectlon of ward’s
mterests .

~ Charges for the maintenance of |

fands, buildings and:other. immovable
- property of the ward and upkeep of
the . furniture and other equipage

or: live-stock and movable property. |

‘ abw.u/ J,u/bl u—“f/‘..,by

™.

CLASS I1I CHARGES

Under orders of the Court, pay-
: ment of “charges 'for the rehglous
_observances of the ward'’s family or of

other rellglous or charitable -aids, al- -

-._de;;/ )fd/lg"u///u

lowances’ a n d -donations befitting
the position. of the ward’s family.
"Prevention and reliefof distress among
the ward’s tenantry, improvement and
benefit of the property of the ward
generally.

g 'Any surplus, remaining after

\
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Court _of'Wards [1350 F: HYD, ACT XII}
(Translation) '
applying the income of the
ward’s . property to the
items specified in section
27 ‘may, in consultation with the .
Finance Department, be utilised for
the purchase of immovable property

Application
of surplus.

for the benefit of the ward, or be in- |. '

vested in the following securities :—

(a) Promissory notes, debentures
and stock of the Government
of Hyderabad or the Govern-
ment of India;

Bonds, debentures and annui-
ties charged by the Imperial
Parliament on the revenue of
India or by the Government
of Hyderabad on the
revenues of the State;

(b)

Shares, debentures or stock in
railways or other companies
the interest whereon is
guaranteed by the Govern-
ment of Hyderabad or the
Government of India ;

©

debentures or other securities
for money issued under any’
law, by any authority estab-
lished in H.E.H. the Mizam’s

Dominions or in British India;

@
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1350 F; HYD ACT XII) Court of Wards

YT ransfatlon)

(e) such other secuntles, stock !
and shares guaranteed by . the
Government of Hyderabad or
the Government of India or-
by any ProvincialGovernment
in. British India;

. first mortgages of immovable
property where the owner’s-~

- title thereto is not limited in
time and which is situate in
H.E.H. the Nizam’s dominions
or in British India. '

0

29. A ward shall not—

Acts whxch
ward can-
_not do.

(a) transfer any part of his pro-
perty under the superintendence of "
the Court; or

create any charge thereon or
interest therein other than the interest
created therein under clause (e) ; or oy

(c) to enter intoany contract or |
D t
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Court ofWards [ i350 F: HYD. ACT X11
, 2+ . (Translatton)

to make auy acknowledgement invol-
ving him or his. property in pecumary
liability ;

(b)+; marry W1thout obtaining . |
sanction of Govérnmient through the.
Court - ’

DRI

<{(c) grant feceipts for the rents
and profits arising from the property |
or for debts or moneys which the
Court is entitled to collect ;

- (d) “adopt or givé permission to’
adopt; without obtaining sanction of
the Government through the Court ;

(e) dispose of his property by
will without obtaining sanction.of the
Government through the: Court R

(2) The Government ‘shall notv o
refuse sanction under” clauses (d) and
(e) of sub-section (1),: Provided that

the will or/adoption‘is not contrary to }-=

the personal or special law applicable
to the ward; or the pr [ferty is not
likely to be encumbered by the will
or adoption or the will oradoption
is not likely.. toslower..the 1nﬂuenc,e
and respectablhty of the *ward
family.

‘,‘
o ;,,
H
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1350 F;: HYD ACT XII] Court of Wards
(Translatzon)

(3) The\ Goyernment rﬁay glveg

its assent to.the will or an adoption’
made or may conﬁrm it.

~

\

and (e) o6f sub-section (1)shall not |
apply - to. an owner whose. property
has been placed under - the superin-
tendence of the Court under séction 13,

ThaCourt may generally, in
" respect of the whole pro-

Pawersof ~ perty under its superin-
C;’“‘tr"tls to  tendence, or any parf
ﬁn%%‘; 4 thereof, pass such order
supermten- - and_do such act not in-
dence.: .. _».';_con51stent -with the prov1—’“.

sions of this Act or any~|~"

other law for the tlme bemg in force,

as may.be necessary for “the welfare | .

of the ward and benefit of the pro- -
perty.. The: Court may, subject to

thé " general power, sell “or motrtgage | -

the whole or any part of any property,
other ‘than “atiyat grants, under its
superinténdence, or may, at its dis- -
cretion, lease out the whole or any
part of such property for any - term -
or ‘may femit rent or other dues
in respect of the property : Provided
that where the property has beentaken.
under? siperintendence under section:
13, the immovable property shall not

445
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Court of Wards [ 1350 F: HYD: ACT XII
(Translation)

in'any way be encumbered, given on -

lease for a term exceeding ten years,

sold, mortgaged or exchanged, with-"

out the consent of the owner and the

sanction of the Government and in
 other cases without the sanction of
- the Government.

31. The Court may, for the care
and management of the

Expenses
for superin- ward and the property
tendence. under its supermtendence

and generally for carrying
out the purposes of this Act, make
necessary appointments and may de-
fray the charges in proper proportion

from the properties under its superm- o

tendence:

-

Provided that in no case the
charges for supervision and manage-
ment shall exceed two annas- per

446,
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’ 1350 F HYD ACT XII'] Court of Walds

(Translatzon)

rupee on the gross income of the said
estate.

32..-The Court may summarily"
Eviction of evictany person in posses-
person fromi ~sion, of, or occupying . in
possession’  contravention of the pro-
of ward's  visions of this' Act, any
peoperty- - property-underits superin-
tendence. For this purpose the Court -
. may-exercise all the powers which a
Talugdar has ander section 157 of the
Hyderabad Land Revenue Act No.
VIII of 1317 Fasli.

33. The Court shall, in respect of k

rents, lease money or land

Rent, profits  .ovenue due in respect of

and other

sums re- the property under: its
coverable superintendence, have the -
as land . - game powers possessed by
revenue.

" a Taluqdar for the reco-
very of land revenue under the Hyder-
abad Land Revenue Act No. VIII of
1317 Fasli. .
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Court of Wards [ 1350 F: HYD. ACT XII

| (Translatioh)

34. No 1mmovab1e property under

-Immovable the superintendence of

property the Court, shall be liable
under to auction or sale for the
Court’s purpose of paying- the'
superinten- - arrears of land revenue.
fo besoq  But if such property is -
for pay~. - auctioned or sold for any
© -mentof other reason, the arrears
: a‘!‘liere‘ of land revenue shall first |
-~ be paid from the proceeds- |
of sale. - : o ‘

CHAPTER V.

ASCERTAINMENT OF DEBTS. -

35,

) notification under ‘sub-
g?;;ce for - gection (1)-of section 14
claims. the Talugdar or any other

person appointed under

sub-section (2) of the said section’

. shall, as soon as possible, notify in
Urdu in the Jarida and at such places
and by such means as the Court may,
by a general or special order determine,
that persons having any pecuniary

(1) On the publication of a
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1350 F: HYD. ACT XI1} Court of Wards

( Translation )

«

claims whether immediately enforce-
able or enforceable in future, against
the ward or his property, should
furnish to him full particulars of their
claims in writing, within six months
from the date of such .notification.
A copy of the notification "shall "be
sent by registered post to ,the person
whom the person notlfymg knows to
have a pecuniary claim against the
-ward or his property: provided the
person publishing the notification
knows or can easily know the address
of such person.

(2) The Government may at
any stage of the proceedings under
sections 35, 36 and 39, invest any
person either by name or by virtue
of his office with the powers of a
Talugdar for all or any of the pur-
. poses of the said sections.

Explanation :- For purposes of

7 449
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* (Translation) ~

13
i

this -section and section 36 every
claim shall be deemed to be a
. pecuniary claim, noththstandmg that
a suit in respect thereof is pending or
a dispute with regard to such claim
" has been referred to arbitration or a
decree or an arbitration award has
been passed in relation to such claim.

('3)‘A‘n'y claim against the ward

or his property, other than a‘,’clairh by
. the Governnrent, not ﬁled' ‘ before the
Talugqdar in accorddnce ‘with‘ the
" notice under sub-section (1), shall,
~save in the .cases provided for in
clause (d) of sub-sectron (2) of section
' 43 of this Act or section 7 of the
Hyderabad Limitation Act No. II
of 1322 Fasli, be deemed to have
been duly dlscharged for all pur-

; poses and on all ‘occasions whether

_during the contmuance of the super-

mtendence of the Court or afterwards,'

unless in any suit or proceedmg insti--

tuted by the claimant, or his legal re-
: presenta’clve, it is proved to the satls-

factlon of the Civil Court that the

450
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1350 F HYD. ACT XII] Court of Wards
(T ranslatzon )

*,plaintiff or his legal representative
has, for good and sufficient reasons,
failed to act in accordance with the
notice published under sub-section (1).

(1) Every person, having a

36.
. money claim™ to be satis-

: Claxms

fied immediately or in
to be future, against a~ ward or
submitted . P
with full his property shall, within
particulars. the period prescribed

under section 35, present
his claim in writing to the Talugdar
with full particulars thereof. Any
claim ' presented within six months
from the expiration of such period,
shall be admitted, if the Talugdar is
satisfied that there was good and
" sufficient cause for not notifying the
_claim within the period:

Provided that where the Court is
satisfied that any claim as. aforesaid, -
‘could not have been presented within
the period prescribed under section 35
due to reasonable ‘and sufficient cause
it 'may, with the sanction of the
Government, allow him to file such
claim at any time after the expiration
of such period. But notwithstanding
‘any contract, decree, award or law to
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Court of Wards [ 1350 F: HYD. ACT XII
(Translation)

the contrary, no interest shall be

allowed on such claim for the . period

between the date of expiry of the

period and the date of presentation of
the claim.

(2) EVery document, in the pos-
session of or under the cor}t;'ql_/qf the
claimant and relevant tow’ih“e claim,
shall be produced before the ?I'aluqdaf\

“ with the statement of clalm, w1th- ;
hm the prescnbed perxod But where |
the clalm related to an amount secured”
\by:a. decree or award, it shall be
sufﬁc_ient for the claimant to produce
av\cértiﬁca‘te by the Court passing or

. ;xecuting the deérée, specifying the
"a‘mount recoverable or ‘a certified”’
copy of the aWé;d specifying the

. a}nount recoverabie thereunder, and if
the claim is pending in any Court or has
béen referred to arbitration, it shall be

sufficient for the claimant to produce
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1350 F: HYD. ACT XI1I] Court of Wards
 (Translation)

certified copy of the plaint, and if the
stage for filing a plaint has not
reached, a certified copy of the
reference to arbitration.

-

Explanatton —For the purposes of
this sub—sectwn, a document shall
include entries in books of account.

(3) The Taluqdar may require
the claimant to produce, such other’
documents in his possession or power,
relating to the claim, other than those
mentloned in sub-section (2).

" (4) Unless the Talugdar other-:
wise directs, every document produced
under this section, shall be accom-
panied by a copy thereof. The Taluq-
dar ‘shall mark the original document
for the purpose of identification, and
after comparing the copy with the
original, shall retain the copy and
return the original to the person
producing the same.

P

" 37, Nothing contained in sections
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State Bank [>13‘5(-) F: HYD. ACT XIX

(Translation)

transfer prom1ssory notes, stock-re-
ceipts, stock-debéntures, shares, secu-
rities and documents of title to -goods,
which are in the name of or 'in the
possession of the Bank, and may
[*draw,] accept and *[endorse] bills of
exchange and letters fof credif, in the
current and authorlsed business of the

‘Bank, and may sign all accounts,

receipts and *[documents]j connected
with such business of the Bank and
may execute instruments for ‘appolnt-
ment of proxies to vote at meetings on
" behalf of shareholders from whom the
Bank holds general power of attorney.

46. No employee' of the Bank
- shall, without permission

Efm ﬁ’;gief;r_‘ of the Board ef Directors,
bidden to ~ carry on any-other bank-
engage in ing or commercial busi-
other bank-

. ness, either ~on his own
account or on behalf of
_any other person or per-
" sons or act.as broker or

ing or com-:
. mercial busi--
ness. :

+Amended by Act No. VIof 1353 F.
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13*50 F: HYD. ACT XI1] Court of Wards

A{Translgtion )

(2) The Taluqdar may, where he
has "admitted any claim or part
thereof,  make to the claimant a
proposal in writing for the reduction
of the claim or for the rate of interest

" to be paid in future or for both or for
~ the terms of payment. If the clai-

mant accepts such propesal in writ-..

ting, with or without modification,
and such written acceptance is attest-
ed by the Talugdar himself or by any
Revenue Officer, not below the rank

of a Second Taluqdar, appointed by -

the Government by a general or

special order for the purpose, it shall.

be binding upon the claimant.

v (3) Sub]ect to the provisions of .
sub-section (2) nothing contained in.

_ this section shall. preclude any clai-

mant from instituting or containing

~ any suit in a Civil Court in aspect of

any claim against a ward or his pro-

perty, whether such claim is allowed
-or disallowed by the Court :
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Court of Wards [ 1350 F:*HYD. ACT XII|

(Translation)

Provided that where a suit is
instituted no.decision made under
_this section, “shall be used as against
the defendant : '

N

Provided further that where the
claimant has’ failed to notify * his
claim under section” 86, no suit or
proceeding in respect of such claim
shall be maintainable uriless the plain-
tiff satisfies the Civil Court that there
was reasonable and sufficient cause
for not notifying his claim. -

40. (1) On the publication of a
Execution”  Dotification under section
of decree to 39 the Court shall not
bestayed - proceed with the execu-
tllltgt‘i;tplrﬁ- tion of a decree against
ca 0. the person or property of
duced, the wgrd, until gcelitiﬁZate
to the effect that the decree-holder has
acted in accordance with section 36 is
produced or until the expiration of
three months from the date of receipt
by the Talugdar of a written appli-
cation by the decree—holder, for such
certificate, accompanied by a certlﬁed
copy of the ‘decree,
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1350 F: HYD. ACT X11] Court of Wards

(Translation)

(2) Any person, holding a decree
against the ward or his property, shall
be entitled to receive from the
Taluqdar free of cost the certificate
under sub-section (1). Such certificate
shall be conclusive proof of the
matters stated therein.

(3) In computing the period of
limitation for the execution of the
decree, proceedings in which have
been stayed under sub-section (1), the
time from the date of the notice or
of the decree, if it was passed sub-
sequently to the publication of the
notice, to the date when the Talugdar’s

decision under section 39 is confirmed |

and notified shall be excluded. .

4-’1.. Where any document whiqh
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Court of Wards [ 1350 F: HYD. ACT X1i |
. (Translation) '

Inadmis- 1S in the possession or
sibility in _ under the control of a
evidence of claimant is not produced
document by him as required by
not produc- ‘gection 36, such document
ed under . .
section 36.  shall not be admitted in

evidence in any suit insti-
- tuted by the claimant or his legal
representative during the continuance
of the superintendence of the Court
or after it is withdrawn, in respect of
any claim or lability founded upon
such document or supported by it,
unless the Court is satisfied that there
was reasonable and sufficient cause
for not producing such document
before the Talugdar. ;

42. Where a Court has passed an
order for execution of a

Stay of decree against any pro-
Z";?:gm perty of a ward, the
péoperty of Talugdar may, within one
ward. year from the date on

“which. superintendence is
assumed apply to the Court to stay
the execution ; and the Court may,
secure the interest and any loss of the
decree-holder and stay execution of
the decree for a reasonable period.
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1350 F: HYD. ACT XII] Court of Wards
(T ransldtion) ‘

" 43. (1) When all the claims have
been confirmed under sec-

Noti .

w?ttfl%er:jval tion 39, the Talugdar shall |
of super- submit to the Government -
intendence through the Court, a
2;201:5. _ .. schedule of the debts and

" liabilities of the ward,
and the Government may, where the
property appears to be involved in
debts beyond any hope extrication,
or for any other sufficient cause, by
order published in the Jarida, du'ect
that on a date to- be specified, the
superintendence of the property of

the ward shall be withdrawn. . From
the said date—

(a) the superintendence shall
terminate,

(b) the possession of the pro-
perty under superintendence shall be
delivered to the owner thereof,

(c) the contracts entered into by
the Court for the preservation and
benefit of the property shall be bind-
ing upon the owner, and .
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* Court + of Wards | 1350 F: HYD. ACT X1} '

(Translation)

(d) the claims referred to in
sub—sectlon (3) of section 35 shall

*revive.”

(2 In computing the penod of
limitation, applicable to suit, in
respect of claims, referred to in clause
(d) of sub-section (1), the time during
which the property has been under

“the superintendence of the. Court,
shall be excluded. :

44." (1) Where any property of a
ward is in the possession

of - any person who has

Provisions been granted a lease by
. Tegarding . . .
“leases with  the ward and dated within®
inadequate
nsidera- » ' 3 i
o e the three years immedi-.

ately preceding the com-

mencement of superinten-

- dence of the Court, or of ‘any repre-

sentative of such lessee, the Talugdar ‘

' maj? inquire into the sufficiency of the
consideration for. which the lease ivas

granted and if the Taluqdar is of the

“opinion that the -consideration . is-

inadequate, he may, with the previous
sanction of the Court, give notice in

" writing to the lessee that the- lease
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Court of Wards [ 1350 F: HYD. ACT XII

(Translatton)

shall determine at the end of the then

current revenue year, unless the lessee

or his representative pays or agrees
to pay such additional consideration
specified in such notice within the
date therein fixed. If the such person
fails to pay or to agree to pay the

addittional consideration agreed upon.

by the Taluqdar, the lease shall deter-

mine "at the end of the then current

revenue year.

: - If the lessee or his representative
" is “aggrieved by the said notice of the
Taluqdar, he may, within three
months from the date of receipt of such
"~ notice, ‘institute a suit against the
ward, in a competent Court, for deter-

. mining the following matters —

(a) Whether ‘the consideration
for the lease was adequate;

A (b) Ii the consideration is found
to be inadequate, the consideration
which would be reasonable;

. (2) The Court if satisfied that
- the lease was granted for adequate
con51derat10n, shall pass a declaratory

: decree
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Court of Wards [1350 F: HYD. ACT XII
‘ (Translauon)

(3) If the Court is of the opinion

-:that the consideration is inadequate,

it shall determine the amount of addl—
t10na1 con51derat1on

- (4) If no suit is instituted as
aforesaid or after institution of a suit,
 the Court decrees an additional consi-’
deration, and the lessee does not,
¢ within a month from the date of the
‘decree pay or enter into an agreement
. to pay the additional consideration,
* the Talugdar may, without resorting to.
a Court, enter upon the property, and
.may evict the lessee or any person
resisting on his behalf.

'CHAPTER VI.

SUITS.

45. (1) No Court shall question the
. . propriety of an order
Civil Court pageed by the Government

ot to
:nterta.in or the Court in the exer-
suitsre- .. cise ~of its. discretion.
garding under this Act,
exercise of

discretion.
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Court of Wards [1350 F: HYD. ACT XII

(Translation)

-(2) No Slllt shall lie against any
Government servant or any guardian,
manager, or servant appointed by,
and discharging his duties under, the
Court, - for anything.done by him in
good faith under this Act

:

Provided—

3!
(a) that any person evicted
under section 32 may sue for restitu-
tion; and

(b) that any person from whom
rent, lease money or revenue has been
recovered under section 33, may sue
for recovery of the same or any part
thereof.

e,

46 (1) No suit . relatmg to the.
person or property of any

ls,:"fn’;?ft;o . ‘ward, shall be instituted
ted without .in any Civil Court-unless
" written the plaintiff has given
notice to notice in writing of his
Taluqdar.

intention to the Talugdar
or to the person appointed under sub-
section (2) of section 14 and until the
expiration of two months after sach,
notice is given. :
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1350 F: HYD."ACT XII ] Court of Wards

(Translation)

“(2) The written notice referred
to. in sub-section (1) shall state the
name and place of abode of the plain-
tiff, the relief which he claims, and-
the cause of action; and the plaint
shall contain a statement that such

 notice has been delivered.

~ No notice "shall be required
in respect of a suit the period of
limitation for which will expire within
three months from the date of notifi-
cation under section 14.

47. A suit or proceedings in any
Civil or Revenue. Court

gi‘éﬁé’;dings by or against ward shall
by or be in his name; but shall
agaié]St be conducted or defended
ward.

by the manager appointed
under section 20 as next friend or
guardian and where no manager is
appointed, the officer competent to
act as manager under section 21,
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48, The costs decreed by a Court ' W ‘ Jb;/;; ,H/é,;,;j,;[ Uy les

"Costs of in any suit or proceeding

its to b against the manager of = -
charged to  the property or the officer J 7, / (5 . b/ p L.a’/ !fblbd/
ward'st appointed under section
property. 21, shall be paid out of
the property of the ward. , hﬁ‘ff/ L"/Z //Wd—’ L’U" t/
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49 No suit shall be instituted on
behalf of any ward, by the

., P9 /.'y.;w?.::.,ifrﬁb

%g‘it:sil?ttufoﬂ manager of the property | - -

ted on be- Or the officer appointed | ° s 12, 5
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ward with- * aythorised by some gen- |-

Oneca¥e  eral or special order of
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" suit about to be barred by limitation, |
may be instituted without leave of ﬁ . i :
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Colirt of, Wards [1350 F: HYD- ACT X
' ( Translation ) '

.50, " Where in any suit or proceed-.
b . ing wards being parties,
Settlement  have conflicting interest,

‘of disputes. - the Court shall appoint:"
between two

_'or more for each ‘such ‘ward a
wards, : . next friend to conduct

A the suit or proceeding
" under supervision of the Court.

51. (1) If, in the opinion of the
Court, any dispute bet-
ween two or more wards
is a fit subject for refer-
ence to arbitration, it shall
appoint a next friend for
‘ each ward and shall direct
him' to submit the dispute to the
arbitration of such referees or arbi-
trators as may be nominated by the
Court

. ‘Procedure
for arbitra-
tion in suits
between
wards.

B ~(2) An award made under sub-
section (1) shall have the same effect
and consequences, as an award made

* by referees or arbitrators to whoma

dispute is referred by persons who are
not wards

‘52 When a suit is instituted in a
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1350 F2 " HYD. ACT XII} Court of Ward
(Translatum)

C ~Court in res ect of an
Court not P ¥

liable for .- property oi the ward
expenses. under the superintendence

" of the Court, and the title
of the ward to such property is lost
by reason, of -a decree of the Court,
the expenses, iricurred in the course of
litigation, shall be pa1d from any other .
property of the ward.’ e

'CHAPTER VIL

)

]

Wlthdrawal of superintendence of person
- and property.

53. The Court shall, - sattre as pro-

: vided in section 56, with- "’
\Vithdrawal

" draw superintendence of
of superin- - p
tendence. . the person and property

of the ward when—

(a) ;the ward attains majority ;

(b) a Civil Court declares that he!
is no more-insane }*

(c) a. ﬁrman of H. E. H. the .
Nizam is issued if the superintendence

was imposed under clause (a) of sub-
section (1) of section 7;

(d) the Government revokes its
declaration that any owner is disquali-
fied :
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Court of Wards [ 1350 F: HYD. ACT XII
L (Translation)

Provided that where superin-
- tendence has been assumed under
- section 12, the Court may with the
previous sanction of the Government,
at any time withdraw its superinten-
dence from the person or property of
the ward or from both. '

Where the Court is satis-

34. (1)
" fied thatit is impracticable

- Withdrawal {0 liquidate within a rea-
tendg;lce sonable time all the debts

when debts  0of an owner who has been

" cannot be  made a ward under sec-
liquidated - {ign 13, or the debts and
‘within liabilities d bv hi .
reasonable iabilities due by him, 1t
time.. may, with the previous

sanction of the Govern-
ment, within two years from the
date of publication of the notification
under section 14, withdraw its superin-
tendence, on aday to be notified,
whether during continuances of
‘superintendence, the debts and liabi-
lities are partly liquidated or not
liquidated at all. From the date
of such withdrawal such owner shall
cease to be a.ward, and the provisions
of section 36 shall not apply to any
debts and liabilities which become
due after withdrawal of superinten-
dence.
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© 1350 F: HYD. ACT XIIT Court of Ward

{Translation)

(2) In computing the period of
limitation - applicable to. a suit
-brought or application made against
the owner from whose property super-
intendence has been withdrawn as
aforesaid, :the time during which the
superintendence of the Court conti-
nued shall be excluded.

- 55. 1f, in respect of any owner
who has been made a
,V\f’lstf‘lg;a‘\gal ward under section 13,
o the Court is satisfied that
tendence of * his debts and Habilities
over under have been discharged to
section 13. - an extent that he will
thereafter be able to

manage his estate and admitted his
affairs, the Court may, with the
sanction of the Government, make
over the management of the estate to
the owner on a day to be notified.
The .owner shall, on the date when

the management is made over, cease

to be disqualified.
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Court of Wards [ 1350 F: HYD-ACT XII

(T rdnSldiion )

758, Whére‘é' ‘ward dies or ceases
to be disqualified before

Circum: - the debts and liabilities
-stancesIn  have been discharged, the
superin- . Court ~:may, with the
tendenge” . . sanction - of - the."Govern---
;’i‘:ge con  ment, retain the property

under its superintendence

‘until ‘the debts and liabilities are dis- |-

.charged or for any shoster period and
when for the. purpose of  discharging
such ‘debts.and -liabilities, Court has
raised money on condition that it
should retain the superintendence of
thie property until the'money so raised
is repaid, the Court shall not, without
the consent of the lender, with draw
the superintendence until the money
so raised is repaid : '

» Provided that, zlfter the death of
the ward, the Court shall not retain

superintendence on “account of any |

debts or liabilities which have been
declared . by ~a - Civil :Court. not
to be binding on the representatives
of.the deceased ward. ™~ .
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1330-F: “/HYD, ACT XI1] Court of Waras|
( Translation) =

57."1f the Court retains superin- 1
tendence of the property

D‘Sq“a]’ﬁ'~ .under section 66, the ow-
catidns Of " .
owner. “ner who has ceased to be

.. disqualified or the person
succeeding . toi the ‘property, shall, in |
respect of the property under superin- -
tendence, be deemed to be a ward so
far as the prohibitions contained-in
clauses (a), (c) and (e) of sub-section’
(1) of section 29. are, concerned; and
any debts. and liabilities incurred by -
such owner or person before he suc-
ceeded, shall not be chargeable on the
property-under superintendence, until
the debts and liabilities to discharge
which the superintendence has con: |-
tinued, that have been discharged. -~

- 58. (1) When ‘the: Court decides to
" " withdraw its superinten-

ﬁgg‘t":ft dence from the person and
guardian - - property.of any..minor,"it |
before may, before withdrawing
release

.such superintendence, by

an ‘order—in-writing, appoint any
person to be the guardian of the per-
son or property or of both of the
minor.
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"Court of Wards [ 1350 F: HYD. ACT XII
(Translation)

(2) The appointment of guardian
shall take effect from the date of
release.

(3) In appointing a guardian
under this section, the Court shall
have due regard for the provisions of
sections 2 and 11 of the guardians and
Wards Act, No. V of 1317 Fasli.

(4) Every such appointment
shall be notified to the District Judge
within whose jurisdiction the property
of the miner or any part thercof is
situated.

(5) Such a guardian shall be
deemed to have been appointed by
the District Judge and to be subordi-
nate to him, and shall have, and be
subject to the same rights, duties and
liabilities® as a guardian appointed
under the guardians and Ward Act
No. V of 1317 Fasli.

59. Any expenses incurred by

- the Court son account of
Recovery

any property -under, its
of expenses

afterpre- superintendence, and not
lease of defrayed during superin-
estate.

tendence, shall be reco-
- vered as an arrear of land revenue from
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1350 F: HYD. ACT xn 1 Court of Wards
(Translatzon)

any person in whose favour such pro-

. perty .or any part thereof has been
_released :

‘Provided that the expenses so
recovered shall not exceed the value
of the property so released.

Coe

60. Where on the death of a
-.ward, “the  succession of

. PrOCedure .
where suc- * his property or any part
- cession is thereof is dlsputed ‘the
disputed. Court may ' retain its

supermtendence until a claimant has
established his title to the same in a
Civil .Court or a Revenue Court, or
institute a suit or proceedings against -
:all” the claimants for settlement of
their claims.

. 61. (1) If there are more owners
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Court of Wards [1350 F: HYD ACT XII
" (Translation)-
_than one of any property.

Retenti .

QfeS:pe;;’:_ ‘under the superintendence-
tendence of the Court, and if any
when there - one of such .owners had

are more
owners than
one.

" _ceased to be 2 ward “and
the Court considers this
-cause ~ expedient in the

mterests of the owner who remains a

ward, it may  retain -the whole pro-

perty under its superintendence.

() If the Court . under sub-
section (1) retains superintendence of
the share of any owner who has eeased
to be a ward, such owner shall not be

~ competent to transfer or create any
charge and incur any liability on any
part of his share during the superin-
tendence of the Court; but he shall
not be prevented from making a testa-
mentary disposition, or from applying
to a Court or competent départment
for partition of his share, and from
‘the date of such application until.

" such partition takes place,-the Court
shall pay to such owner the surplus
income accruing from h1s share of the
property ‘

" " 62. When the Court retains super-
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~-1350 F: HYD. ACT XII] Court of Wards
(Translation)

intendence of any property

f:s‘g‘::;i c‘)‘f‘ under section 56 or 60 or
property 61, it may exercise all the
thesuperin- Ppowers conferred by this
teﬁ{ieﬁe» of.- Act in respect of any pro-
which is .

retained. perty of a ward. All acts

done by the Court under
this “section shall be binding on the
owner of such property.

When the Court withdraws

63.

. its  superintendence - of
?;:;‘:gg’)tgf any property, it shall
and deliver to the owner all
accounts document of title and all
on with- papers, and accounts and
g:;;"r‘]il‘“‘gl - such records as it may
dence, think proper relating to

" such property.

64. The fact of withdrawal of

Notification ~superintendence of person

:;;;v‘:"?(’)'f or property shall be noti-
a.

superinten- ﬁed in the Jarida.

dence-

A65. When the Court withdraws
its superintendence of any

Withdrawal

£ in.  property under the pro-
tendeace  visions of Chapter VII,
without without discharging the
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Court of Wards 11350 F: HYD. ACT XII

(Translation) -

dlSChafging liabilities thereof, the time
liability. from the date of publica-
tion of notice under section 35 to the
date of such withdrawal shall be
excluded in computing -the period of
limitation applicable to suits for the’

" ‘recovery of the claims outstanding at
the date of such pubhca’uon

CHAPTER VIII.

Miscellaneous.

v' 66, Ifa wardis a mutawalli or
‘ hereditary manager of a

Power of

Court in temple, mosque or other
regard to religious establishment or
religious endowment, the Court
endow-

ments, of may, during his wardship,
which ward make, arrangemepts f.or
is hered- the discharge .of his duties

itary muta- as mutawalli or manager :
walli or PR
manager.

-
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1350 F: HYD. ACT XII] Court of Wards
(Translation)

_ Provided that, for the personal
management by the ward of the affairs
of any such establishment or endow-

_'ment, the Court shall appoint suitable

person - other than a Government

servant, and shall as far as possible
restriet its superintendence to the
preservation of the property belong-"
ing to such estabhshment or endow-
ment. '

67. Whoever, without previous
written permission of the
Court, abets the marriage
of any person specified in
section 19 and who is
maintained in the ‘tenor of the said
section, by the ward's estate within
the meaning of that section, ‘shall be
liable on conviction before a Court of
Session; to be punished with fine
" which may extend to two thousand
rupees or with imprisonment for a
term not exceeding six months or
with both.

Penalty for
abetment in
marriage.
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’ Court of Wards [1350 F HYD ACT X1
(Translation)

68. In holding:any inquiry,under

this Act, the Talugdar

»Po“crl"" or a person authorised
| ottepance  shall have the powers

vested in -a Civil Court
under - Chapters VIII, X
to XIII, XVII, XIX, XXV and
" XXIX of the Hyderabad Code ' of
- Civil Procedure. o

of witnesses.

-~

(1) An appeal shall lie from
every order passed under
this  Act, within sixty

days from the date'of order whether

such order is original or on appeal.

69.
Appeal<

(2) An appeal, from an’ order
passed by the Court, shall lie to the
Revenue Member, v

(3) An appeal from an ordér'
passed by the Taluqdar, shall lie to
the Court.

(4) In all other cases the first
appeal shall lie to the Talugdar but
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1350 F: HYD. ACT XI1I] Court of Wards

( Translation )

in “no case there shall be a third
appeal.

(5)- Sections 161, 163, 164 and
165 of the Hyderabad Land Revenue
Act No. VIII of 1317F, shall apply to
appeals under this section. -

70.. (1) The Government may’

;" make and enforce rules
to carry out the purposes
of this Act.

Power.to
make rules. .

-+ (2). Without prejudice to the
generality of sub-section (1) the
Government shall make and enforce
rules for the following matters:—

-

. '(a) ‘appointment,
removal of manager or guardian ;

(b) manner in which seclmty
shall be taken from manager and
amount thereof ;

(c) matters relating to the
superintendence or management of the
ward’s property which shall be repor:.
ted for the sanction of Government;

~ salary and
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Court of Wards [1350 F: HYD:. ACT X1X

( Translatzon )

(d) forms of ‘accounts and re-
turns, the manner of, t1me period
- of their submlssxon '

(e) custody. of securities' "and
other title deeds belonging to a ward ;

_ (f) procedure of filing appeals
from an order of the Court.

(g manner o f notlfymg the
powers of a  manager: to the persons
concerned and the manner of pubhca-
‘txon thereof L s

.

* (h) manner in which the powers
and duties. of the Court under this
Act shall be exercised and discharged.
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